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1.  Dismissed.
2.  By the impugned judgment, the Tribunal has decided the only issue with regard to the locus of the respondents herein and has not adjudicated on any other issue(s) canvassed by the appellant. Therefore, we clarify that the appellant is at liberty to agitate those issue(s) at an appropriate stage.
 (
(2012) INDSC 0169
)
Ordered accordingly.
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